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D_OLHI LeaGISLATIVE ASSZIMBLY
BULLZSTIN PART I

( BRIZF RECORD OF PROCEIDINGS)
dednesday, Novzember 22, 2000/Margashirsha 01, 1922 (Saka)
No : 39

1. 2,00 PM As soon as the Hous2 assembled, Shri Jagdish Mukhi,
Leader of BJP Legislature Party rose to know the fate
of his adjournm:nt motion. Hon'ble Speaker ruled that
as p2r the discussion held by him with the Chief
Minister and Leader of BJP Legislature Party, discu-
ssion for short duration regarding closure cf industri-
al units following orders of Supreme Court shall be
taken up. Dr Jagdish Mukhi and others however, argued
that discussion should bz held by accepting their
Adjourment Notic2 which fulfills all reguirements.

2~ 2.16 PM Wh=n the procedural wranglss were going on, some
hzated exchanges suddenly took place betwsan two mam-
bars, namely 3hri Shoib Igbal and Shri Sahab Singh
Chauhan r2sulting in unparliamentary expressions and
an infurijiated Shri Igbal triess to pPhysically assualt
Shri Chauhan. Hon'ble Sp:aker disapproved the behaviour
of Shri Igbal and directed that he be removed from the
House at once for his conduct. Chief Ministar rejuested
the Chair that similar action needs to bz taken
against Shri Chauhan because it was on account of pro-
vocation by him that unpl:zasant situation took place
in the House. The Chair then asked Shri Chauhan also
to l:ave the Hous2, Du2 to prevailing pandemonium,
Hon'ble Speaker adjourned the House for 5 minutes.

3. 2.47 PM Wh2n the House re-assembled, Dr Jagdish Mukhi regues-
ted Hon'ble Speaker to rzvoke suspansion of both the
members as th2y wish to make amends. Revoking the
suspension, Hon'bls Sp=aker directed that both the
members be permitted to come in the House. Thereafter,
both m:mhers expressed regret at the incident and the
matter was treated as closed.

4. 2.53 PM QUEST IONS

Starr=d Juestion No 21 was asked and orally replied.
Replies to Starred Juestions 22 to 40 and Urstarred
“Juestions 29 to 78 were laid on the Table of the House.

Se 3.02 PM LAYING OF PAPZRS ON THZI TABLE
l. Shri Mahendzr Singh Saathi, Minist=r of Finance
laid on the Table of the House a copy of 'Th2 Delhi
Sales Tax (Second Am:ndment) Ordinance, 2000°,

2. Dr Narendra Nath, Minister of Power laid on th=
Table of the House a copy of 'The D2lhi Electricity
Reforms Crdinance, 2000°'.

Contd on page 2/ssse
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3.03 PM

3.04 2M

3.05 PM
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06,05 PM

7.10 PM

07.L2 PM

=
PRESINTATION OF RZPORTS
gé. Shri Ajay Maken presented to the House the Fifth
Report of the Busipess Advisory Comittee,

2. Shri Mangat Ram Singhal presentad to th= House
Sixth Report of th2 Committes on Private Mambers!
Bills and Resolutions,

LEIG13LATIVE PROPCSALS
l. Smt sheila Dikshit, Chief Minister moved for intro-

duction of the 'D:1hi Prisons Bill, 2000'. The leave
having bezn granted, sh2 introducad the Bill.

2. Dr Narzndra Nath, Minist:r of Pewer movad for
introduction of 'The Delhi Electricity Reforms Bill,
2000*'. Th: leave having been granted, he introcducsd
the BiY¥1,

SHCERT DURATION DISCUSSION
Shri Jagdish Mukhi initiated Shoot Duration Discussion

regarding closurs of industries in Delhi following Supr-

eme Court's Crders, The following members participated
in the debate :-

Shri Mukesh Sharma
Shri Ramakant Goswani
Shri Shoib Igbal

TEA BREAK

Houses re-assemblad. Further debate on short duration
discussion :-

Shri Nand Kishore Garg

Shri Tarwinder Singh Marwah

Shri Arvinder Singh Lovely,

Shri Harsharan Singh Balli

(Shri Ajay Maken intervened with the p2rmission of the
Chair to give clarifications regarding certain cbser-
vations mad=2 by Shri Balli).

Shri Malaram Gangwal

Dr Harsh Vardhan

Shri Subhash Chopra.

Pr Narendra Nath, Minister of Industries intervened and
made a detailed statemant,

Shri Sursnder Kumar

Chi:f Minister intervened and announc=d ex-gratia

paym nt of Rs One Lac to th-= family members of deceased
during the rzcasnt industrial workers agitation. Somsa
Opposition members demanded raising of the compensation
amount te the deceased and staged a walk-out.

SIITINGS CF THEZ HOUSE

“n. the Suggdesticns of the Chief Ministerand after taking

co-nsensus of the House, the Chair rulzsl that the House
will meet at 1 O'Clock on 23rd November 2000 to

enabl: conclusicn of the ddbate on closure of indus-
trial Lmits.

Based on the Stat:ment made by Minister of Industries
Shri Subhash Chopra moved the following resolution :=-

Contd page 3/.«00
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14, 7.15PM

Delhi,

‘This Housze strongly disapproves the proposal
contained in the statement made by Union Mini ster
of Urban Development, Shri Jagmohan relating to
amendment of Master Plan-2001 as it will deprive
millions of industrial workers and the owners of
small industrial units of their basic right to
work and earn livelihood.

The pronouncement made by shri Jagmohan
will not solve the present problem of industrial
workers and, in turn, may lead to more unrest in
the National cCapital,’

House adjourned till 1,00PM on 23,11,2000.

S.K. SHARMA
Secretary

22nd November, 2000
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